iﬁée game grounds to argue the RA, which he had taken while

arguitng the 0OA. While delivering the

CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL  BENCH

R.A. No.238/2002 In
Original Annlication No.2874 of 2041

New Delhi, this -the 21sat day of Qctobher, 2002

Hon'ble Mr. Kuldip Singh, Member (J))

Man Pal ' ....Review Applicant
Veraus
Union of !ndia and Qthers - ..Reapondents

! O R DERBY CIRCULATION

The present RA Nn.238 of 20{2 has heen filed hy the

apnlicant faor beview of the arder pasged in 0A No. 2874 of 2001

f;;bn 22 8. 2002,

2. In the‘HA,the review applirnant has taken more or legs

indgment, 2ll the grounds
were conmidered. No fresh erraor has heen pointed out which may
gg}ll for review of tbe'oraer. ¥urther, the HA does not  ocome
within the ambit of Order 47 Hule 1 CPC read w&th Ruie 22 ()
(f) (i) of the Administrative Tribunals Aot.

3. In view of the sbove., naothing survives in the RA,

‘which ig acoordingly dismigsed.

(KINDIP SINGH)
EMBER(JIUL)

akegh




